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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH - :9“\

PR . AT HYDERABAD /

ORIGINAL APPLICATION NO.560/96

""?"‘""""""'-""‘"‘-"”-—T/"' —————————
DATE OF ORDER :L 08~11=1996,
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G.Ramaswamy
ese¢ Applicant
And

1. The Chief Engineer, Hydersbad Zone,
5.P.Road, Sec'bad - S00C 003.

2. The Chief Engineer, Scuthern Command,
Puns. .

3. Enginser~in~Chief, Army Head Quarters,
New Delhi.

4. Under Sacrétary to the Government of .
India, Ministry of Defence, New Delhi.

«es RBspondsnts

Counsel for the Applicant : Shri Y.Vijaya. Kumar

Coungel for the Respondents : Shri N.V.Raghava Reddy,
’Jm- e -:«
b L

CORAM:

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : VICE=-CHAIRMAN

THE HON'BLE SHRI R.RANGARAJAN : ;. MEMBER (A
§
(Order per Hon'ble Shri R.Rangarajan, Member (A

Smt .Kalyani For.Shri Y.Vijaya Kumar, for ths a
Shri W.Satyanarayana for Shri N.V.Raghava Reddy, standi
for respondents. This application‘is filed gr aying for
aéide the order of removal passed by Respondent No.3 an
consequential direction to reinstate bmek him in servic

attendant bengfits.
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2e The applicant ig reported to @gye been removed from service

way back in the year 1991 and this 0,A. was filed on 17-1-1996

about five years later. In vieuw of that an opportunity wajs given

ls
to the respondents to adusrt ia-segepd—be—the llm}tatlon iln Piling
this application, R@ faply has been filed. From the reply we
Pind that the efforts have been taken by the respondents to inform

the applicant in regard to the %ﬁsciplinary Proceedings anpd also

advising hithefore the Disciplinary Authority in case he| has any

grievance to submit in this connection. Unfortunastely itl is seen

‘ L adanciee
from the raply that the applicant failed to take khsewledge of that
A v |
aed and/appear before the disciplinary authority. In the rejoin-
der also we find that there is ng plausible reason given ef<the
o~ Az paw AL . _ ‘
u:e failure om—that—octIve—by—tde applicant. It is stated tthat t he

applicaﬁt has to ra—pay m.a,doo/- for some loan taken. |For that
the applicant submits that the loan has besn paid back,| Thare is

no svidence to prosve that it is so. In any case it is{not necessary

to locok into in this connection.

3. It is stated in para=-10 of the counter that tha Bn appeal
has been recaived but that appeal 1s addressed to an incorrect

N
respondent. Houwaver that sppeal has been peeasessed [ higher

~authprities and a decfsio?is awaited in his a2ppeal.

4. In view of the above submission of thé respondents that

the appeal is still pending with the appellete authorify it is,

justifisble to dispose of this case with a direction. tp the appellat

authority to dispose of the'appeal in accordance with fthe Lau

within a period of 3 months from the date of receipt gf this order.
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\ forwarded in regard to setting ®aside the order

.Accardingly the follouing order is passed :i-

"The appsllete authority;uham the appeal has beg

hie remnval has tg consider that appeal in accos

with ths Rules expedétimusly and preferably withi

3 months from the date af receipt of a copy of ¢
order. It is nesdlass to say that the Appellets

Authority should consider the same u@bﬁrsympathe"

Gy, "
5. The.aéplicant shall be infﬁrmed of his appeal 13
stipulated perlud as stated above. ECDA ”Dlsposqu/mf ac
ux@h ‘N0, Sordar- as”tm~cos§£.

MWM

(R .RANGARAI AN) (7. G.CHAUDHARI)
Member (A) Vice-Chairman

Oictated in {Upen Court.
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0.A.560/96, o,

Te

1, The Chief Englneer, ‘Hyde rabad Zone,
AsFP.Read, Secunc‘erabad-:i. ‘

2. The Chief Engineer, Southern Cemmand,
Pune. ) .

3. The Eng1neer-in~Chief, Army Head Quarters,
New Delhi. :

'4. The Underx Secretary to‘thé cht.of Inéia,
Ministry eof Eefence, New Delhl.

5. One capy to Mx.Y Vijayakumar, Advocate, CaT.Hyd.

6. One cepy teo Mr.N.V.Raghava Reddy, Ad@l.CGSC. CAT.Hyél.

7. One ceﬁy to Librafy,;cAT.Hyd. N
8. On¢ spare cCepy. . |
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‘ IN THE CENTRAL ADMINISTRARIVE TRIBHNAL
HYDERABAD BENCH ATHYDERABAD

a

THE HON'BLE MR.JUSTICE M.G.CHAUDHZRI

_ . VICE-CHAIRMAN
j. BRI AND . -
: THE HON'BLE MK. IDEA-REASADIM(A)
Dateds G . H -1996 ) ' . .
ORpER/ JULGMENT
= . . MD(’W.A./C.Z{! NO.
- Ll l ‘ in
. 0.A.No. 560[%(, .
T.f’-\'-I'JO- ' . '(wcp. ) -
. - !'
" and Interim Directddns ,

Disposed of with directions

*

- hoc
Dismisse . ‘

‘ o o * Dismis$fd as withdrawn.
Dismisped for Default.

Orderef/Re jected .

! ‘ . No order as to CO:
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Central Administrative Tribunal

faen DESPATCH
6 DEC 199 <.






